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CBNTRA.L ADMIJJI ST RAT I VE TRI WML Wi-yi BENCH: 
I. Gr in.ipl atjo 	 tY3- 
2. 	F(-AItjon 

 
3.Contemijt Potition No 	 / 

IA 

4 Rovi 'Dp1icati 	No. 

Itpo1ic3flt(S)K 
of India 

Advocate for tho')pi Ic tht........ .9-1cg//y' ........ 
cJ 

Advoca. tar the Rosponcint( 
. ................ 

NOt0g of the Rogistry 	Dt o
der of the Tribunal ----.- --,--- -,--- -. 

1 41 1.2007 	Mr.Baharul Islam, learned counsel for 
ppJication is 12 Ot1T 

is fiicd/C. F. I 	.'s . 
deposited 'ide 

..... 

Dated..... 

got 

Piorvt, 

(2) That due to some unavoidable 
reason the petitioner prefers this 

c 	application praying for permission 
to 	withdraw 	the 	instant 
application. 

Contd,.. 

the Applicant is present. Dr.J.L.Sarkar, 

learned Standing counsel for the Rdilways, 

on whom •a copy of the Original 

Application has already been served, is ' 

also, present. - 

- At the outset, the Advocate for the 

Applicant has filed a memorandum 

seeking permission to withdraw the present 

case. Relevant portion of the said 

, memorandum reads as under:- 

"(1) That the above application is 
fixed today for motion admission. 
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14.11 .2007: . 	.Under the aircumances it is 
therefore hurnbly prayed that 
hon'bl,e Tribunal 	ptased to 
permit the counsel for the 
applicant -. to 	withdraw this 
application with 	liberty to 
approach to the •higer authority, 
by a representations 

In the aforesaid prmises. this 

Original Alication, fiIed Urdr Section 1.9 
.................................................. I 

of the Administrative Tribunals Act, 1985, is 
........................... ... 	. 	, . 	I 

hereby permitted to .  be
, 
 withdrawn with 

rv 	 . 
c 	d /'- liberty to thé Applicant to approach the ,  

, 	 . 	'. 	...: 
	higher authority of .. the Railways for 

redressal of this gnevance, if any, in the 

7t 	 . 	 matter. 	. 	. 	'. . . 	. 

H 
This 	Onginal 	App icotion 	is 

/i 	 . 	.. 	. 	.. 	. 
,- 	 ,- 	 accoridngly disirnssed.being. ithdrawn. 

..1..... 
Send copies of this ..order to the 

Respondents along with ,çopiés of this 

Original Application and free apies of this 

order be sent to the Appliant; to Mr. 

Baharul Islam, Advocate to tie Ap!icant 

- 	nd jo Dr.J..LAarkar 'leand Standing' 

:: JRMOhOflJ 
ember (A) 	 ieChaiman 

/bb/ 	\.. 

V. 
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IN THE CENTRAL, 

GAUHATI BENCH, (3UWAHATI 

(An application UIS 19 of Administrative Tribunal Act ,1985) 

O.A 	 ...... /07 

Sn Kameswar Bordoloi........ ................................ APPLICANT 

THE UNION OF INDIA & OTHERS ............................ RESPONDENTS 

S 

The applicant is an employee under the N.F. Railway, he is working in a 

post of KHLPR, NGC under SSE/ Cl 1CIGHY,  at Divisional officer $ NGC, 

Bamunimaidan, Guwahali-Zi. The applicant is residing in Railway Quarter along 

wIth Family vide quarter bearing No. 611P/Type —I at , NGC, Bamunimaidan, 

Guwahati-21 since the date of allotment. The gross pay of the applicant is 

Rs.8113/-, however after deduction , the applicant receives a net pay of Rs.3328 

P.M . The applicant was socked to receive a copy of the Memorandum on 09-05-

2007 issued by Divisional Personal Officer ( Respondent No - 4) whereby it was 

intimatEd that he is in unauthorized occupation of the quarter since the allotted 

him has been ftund Sublette and directed kr recovery of damaged rent from 

regular salary bill from the month of May/2007 ONWARDS along with arrear 

and cancelled the allotted quarter of the applicant and termed the same as 

unauthorized occupation. 
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Stating the actual fcts that the quarter was never sublated to any 

person or individual and required the authoñties to enquire the matter again. 

The applicant filed a representation 7.9.05 before the Respondent No 4 
- 

(Divisional Officer/GHY) that the applicant stated before the concerning authority 

but no action was taken to dispose of the representation nor any further 

committee was made . And the memorandum was not dispose till today. As such 

the instant original application have been filed seeking for appropriate relief. 

Hence this instant appJicabon. 

Filed by 

Advocate 
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IN THE CENTRAL ,ADMINISTRA:VE TW6L 
L .ch 

CAUHATI BENCH,GUWAH 1T 

An application U/S 19 of Administrative Tribunal Act ,1985) 

6 
O.A No... .2J2 ......../07 

Sri Kameswar Bordoloj 	.........................APPLICANT 

-vS- 

THE UNION OF INDIA & OTHERS ............................ RESPONDENTS 

LIST OF DATES 

1 09-05-07 Memorandum issued by (Respondent No 4) 
2 7-9-05 Representation furnished by the applicant to the 

respondent No 4 

3 09-05-2007 Office Calculated quarter damage rent 
4 May/June 2007 Current pay slip in the month of 11y/JunO7 
5 12-09-07 Similar order passed by this Honble CAT ( Sri Tagar 

Deka-Vs- U.O.I & Ots ) Vide No 246/07 
6 30-07-2007 Similar order passed by this Honbie CAT ( Mr. Pradip 

Kr. Das-Vs- U.O.I & Ors ) Vide No 201/07 
7 04-08-2007 Misjudgment of fcts by the survey team• Respondent 

No4 

Filed By 

Advocate \ 
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DIST - KAMRUP 

IN THE CENTRAL, ADMINISTRATIVE TRIBUNAL 

GAUHATI BENCH, GUWAHATI 

An application u/s 19 of AdministrBtive Tribunal Act ,1985) 

q I /07 

Sri Kameswar Bcrdoloi ...................................... Applicant 

-'IS- 

THE UNION OF INDIA & OThERS ................... RESPONDENTS 

INDEX 

SI No Annexure Particulats Page No 

1 APPUCATION / 
2 VERIFICATION 

3 A Memorandum dated 09-05-2007 

issued by (Respondent No 4) 

4 8 Representation dated 7-9-05 

ftirnished by the applicant to the 

Respondent No 4 

5 C Office catculated quarter damaged rent 

6 D & Dl Current pay slip in the month of 

Mai/3un007 

7 E & El Similar order passed by this Hon'ble 

CAT (Sri Tagar Deka-Vs- U.O.I & Ors) / 	- 2- 2- 

Vide 	No 	246/07 	dated 	12.9.07 	& 

Similar order passed by this Hon'ble 

CAT dated 	30-07-2007 CAT ( Mr. 

Pradip Kr. Das-Vs- (i.O.r & Ors ) Vide 

No 201/07 & 

8 F Declanng Misjudgment of fcts by the 

survey team Respondent No 4 dated 

04-08-2007 

Filed By 

Advocate 

I 
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An apphcation u/s i of Administrative Tribunal Act ,1985)  QZ- 

O.A 	 ........ /07 

PARTICULARS OF THE APPLICANT 

Sri Kameswar Bordoloi 

Son of Late Boga Bordoloi, 

Resident of Quarter No 611p/Typel, 

New Guwahati, Railway Colony, Guwahati -21 

P.O- Bamunimaidan. 

PS- Chandmari Dist - Kamrup (Assam) 

And permanent Resident of Village - Tarani Kalbari 

P.O. —Bog ha ra 

P.5- & Dist- Morigaon , Assam. 

PARTICULARS OF THE RESPONDENTS 

The Union Of India 

Represented by the Sec•retBryL  

Railway Board, Ministry of Railway 

New Delhi-110001 

General Maragr, N.F. Railway 

Maligaon , Guwahati -11, Kamrup , Assam. 

3.CAM/GHY (Chief Area Manager )N.F. Railway 

Maligaon ,Guwahati -11 , Kamrup Assam. 

4.DPO/GHY ( Divisional Frsonal Officer) N.F. Railway 

NGC, Bamunimaidam, New Guwahati Rly Colony, 

Guwahati- 21. 

5.Senior Coaching Depot Officer I GHY N.F. Railway 

NGC, Bamunimaidam, New Guwahati Rly Colony, 

Guwahati- 21. 

11 
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Impugned memorandum dated .09-05-2007 issued by Divisional 

Personal Officer ( Respondent No 4). 

JURISDICTION OF THE TRIBUNAL: 

The apphcant dedares that the subject matter of the present 

application is within the jurisdiction of this Honbte Tribunal. 

LIMITATION 

The applicant declares that the application is within the period of 

Limitation under Section 21 of the Mministrative Tribunal , 1985. 

FACTS OF THE CASE 

That the applicant is a citizen of India and a resident of 

abovementioned locality and as such the applicant is entitled to all rights 

privileges and liberties guaranteed to the Citizen under the Part - III of 

the Constitution of India and laws framed there, under. 

That the applicant is an employee engaged with the Deptt. of N.F 

Railway he is working in a post of KHLPR, NGC under SSEI Cf 1C/GHY, 

at Divisional officer, NGC, Bamunimaidan, Guwahati-21. and as such he 

is residing in the official allotted Railway quarter , located at New 

Guwahati Railway Colony . Since from the date of allotment. 

That it is stated that on 09-05-2007 to the utter 	the 

applicant , your applicant received a copy of the official memorandum 

bearing No. E/ APO/I /Survey of Qrs/GHY issued by respondent No 4 with 

the approval of Respondent No 3 whereby a direction was issued for 

recovery of the Qrs . Damage rent at the prescribed rate to be fixed by 

the Rly. Board from the regular Salary Bill of the petitioner w.e.f May 

,2007 . In this connection it is stated that the said memorandum was 

issued alleging inter-alia that during survey of quarter by the Survey 

Committee constituted by the administration , some quarters including 

that of the petitioner as shown in the attached statement enclosed in the 

memorandum dated 9-05-07 were found subletted and as such the 

I 

allotment order of the quarter which stood in the name of the applicant 
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and other similarly situated persons were cancelled by the allotting 

authority. 

CeLL. 	
4LI 

In 

J ;TT~TTEI 
• t L.. .ch 

A photocopy of the memorandum 	No 

E/APO11/Survey of Qrsf GHY dated 09-05-07 issued 

by Respondent No 4 is annexed herewith and marked 

as ANNEXURE-A 

That Your humble applicant immediately thereafter in response to the 

office order fUrnished a representation beibre the Respondent No 4 

Because the applicant never sublethng his residing allotted Railway 

quarter to any private or individual person. The said representation was 

duly received by the respondent No 4 dated 7-9-05. 

A photocopy of the representation dated 7-9-05. 

fUrnished by the applicant to Respondent No 4 is 

Annexed and marked as ANHEXURE - B 

That the applicant has allotted N.F Railway Quarter vide bearing No 

611P7/ Type I at NGC, Bamunimaidan, Guwàhati -21. The applicant has 

been residing the same quarter since from the date of allotment till today. 

That the applicant states that the total damaged rent has been 

calculated at Rs.107135/- which has been recovered from the applicant 

from the Month of May,2007. 

A photocopy of the Office calculated quarter damaged 

rent is annexed herewith and marked as 

ANNEXURE-C 

That the applicant submits that the petitioner is a bonafide service 

holder engaged with the Deptt of Railway , N.F section in the post of a 

KHLPR, NGC under SSE/ C, 1C/GHY, at Divisional officer / NGC, 
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Bamunimaidan, Guwahati-21t is stated that the gross pay of the 

applicant is Rs.8113/-, however after deduction , the applicant receives a 

net pay of Rs,3328 P.M The applicant craves leave of this Hon'ble 

Tribunal to produce copies of the pay slip of the applicant in support of 

the statements made in the instant paragraph at the time of hearing of 

the instant case fbr a fair adjudication of the instant matter. 

copies of pay slip of May & Juneare annexed 

herewith and marked as ANNEXURE —D & D1 

respectively. 

That the applicant beg to state that the applicant and his whole family 

member has been residing in Railway allotted Quatler since from the date 

of the allotment to till date. The applicant was socked to receive a copy of 

the memorandum on 09-05-07 issued by Divisional Personal Officer ( 

Respondent No 4) whereby it was intimated that he is in unauthorized 

occupation of the railway quarter since the allotted him has been fbund 

subletted and directed for recovery of damaged rent from regular salary 

bill from the month of May,2007 along with arrear and cancelled the 

allotment of the applicant and termed the same as unauthorized 

occupation. 

That Your applicant humbly is praying to the Hon'ble Tribunal to get 

relief. Whereas I never renders as subtatted my quarter to any private 

person or individual and as such the respondents authorities should not 

imposed any penalty due to damage of Railway quarter without any 

previous notice, as per the Supreme Court verdict. 

Hence it is pertaining to state that this Hon'ble Tribunal already passed 

the similar order in the mentioning cases vide O.A No 201/07 ( Pradip Kr. 

Das - 'is- U.O.I & Ors ) dated 30-07-2007 & Similar order passed by this 

Hon'ble CAT ( Sri Tagar Deka-Vs- U.O.I & Ors ) Vide No 246/07. 

Photo copies of Similar order passed by this Hon'ble 
Ur  CAT ( Sri Tagar Deka-Vs- U.0.1 & Or's ) Vide No 

246/07 dated 12.9.07 & similar order vide O.A No 

201/07 ( Pradip Kr. Das - 'is- U.O.I & Ors ) dated 30-

07-2007 . Passed by this Honble Tribunal are 

annexed herewith and marked as ANNEXURE -E & 

El... respectively. 

( 

I 



IN 

cential ALl1' 

Ta 
-h 

That the applicant begs to state that the respondent authority admit 

the sublating quarter were frivolous and concocted one . The statement 

recently declared misjudgment of facts by the survey team Respondent 

No 4 dated 04-08-07. 

A photocopy of the declaring misjudgment of facts by 

the survey team Respondent No 4 dated 04-08-07 

annexed herewith and marked as ANNEXURE —F 

That it is rspectftilly submitted that the petitioner is residing in the 

allotted N.F Railway Quarter vide bearing No 611p1 Type I at NGC 

Bamunimaidan , Guwahati -21, as such ,if the impugned action is given 

into eflct, then great prejudice will be caused to the petitioner. 

VII. GROUND FOR RELIEF WITH LEGAL PROVISIONS 

For that the memotandum No. E/ APO/I /Survey of Qrs/ GHY 

Dated 9-5-07 issued by respondent No 4 ( Divisional Personal 

Officer) N.F Railway , Guwahati , is violation of the natural 

justice. 

For that the applicant states that the impugned memorandum 

passed by the authorities is violation of applicants fundamental 

right as envisaged under Article 14 and 19 of the Constitution of 

India. 

For that the applicant states that after filing of representation 

dated 7-9-05 the applicant was under bonafide belief that the 

respondent authorities will consider his case and will pass 

appropriate orders. However he was socked and surprised to 

received_memorandum dated 09-05-07. 

For that the entire action of the respondents being violative of 

the equity and administrative fair play of the applicant. 

For that the impugned action of the respondent in issuing 

memorandum dated 9.5.2007, without following the proper 

procedure is arbitrary and unjustified. Therefore, the impugned 

action of the respondent authority is liable to be interfared with 

under original application. 

That under the facts and circumstances as have been narrated 

above, Your petitioner has a strong prima Fade case in his 

I 

favor. Further, the petitioner shalt suffor irreparable loss and 
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JJNg 
injury if reasonable opportunity is not given to the applicant to 

place his case. Therefbre, it is a fit case wherein this Honble 

Tribunal may be pleased to issue appropriate intenm directions 

to protect the intErest of the applicant thereby setting aside the 

memorandum dated 9-5-07 (Annexure A) respectively. 

7. For that the applicant craves to urge such ftirther grounds in 

support of the present applicant at the time of hearing which 

may be consideied relevant and necessary. 

S. For that in any view of the matter, the impugned order is wholly 

untenable in law as well as on fcts and the same is as such 

liable to be appropriately interfered with by this Hon'ble 

Tribunal. 

VIII. DETAILS OF THE REMEDIES EXHAUSTED 

The applicant declares that he has exhausted all the remedies 

avadable to him and there is no other alternative remedy available to 

III 

j Central 	 T 
I 	 Tl 

100CT" 	cc 
!,Tiit 
G(wah.tj Bench 

x.c 

FkI 

applicant declats that there is no case pending bere any other 

it! Tribunal. 

Under the circumstances, the applicant thereibre prays FOR THE 

FOLLWING RELIEFS:- 

TO SET ASIDE AND QJASH THE OFFICE MEMOREI\DUM DATE) 9-5-07 

ISSUED BY DIVISICNAL PERSUNIAL OFFICER, GUWl- TI 
) 

ASNEXUPE - A. 

PASS ANY SUCH ORDER I ORDERS AS MAY DEEM FIT AND PROPER. 

M. 	INTERIM ORDER PRAYED FOR:- 

THERE IS ND INTEIM PRAYER OF TEE ArPLICIWr. 

PARTICULARS OF THE POSTAL ORDER: 

INDLANRSTALORDERNO: 	 OR° 

DATE 	 : OfJC O 

ISSUING OFFICE 	 G- P 	CLk 
PAYABLE AT 	 : T1'L 	 A T 6-B )  6U'7 -5 

LIST OF ENCLOSURES 

AS INDEX SHOWING THE PARTICULARS OF DOCUMENTS IS EN[LOSED. 
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Ceu1 t. 	ai'e L 

VERIFICATION 	 I C f"'I 

irat 
G'ct1Gtj b.:ich 

I, Sn Kameswar Bordoloi ... Son of Late Late 	Boga 

Bordolo,Resident of Quartr No 611pjTypel,New Guwahati 1  Railway 

Colony , Guwahati- 21 P.O- Bamunimaidan_P.S- Chandmari Dist - 

Kamrup (Assam)And permarent Resident of Village - Tarani Kalbari 

P.O.—BogharaP.S- & Dist- Morigaon Assarn do hereby solemnly 

affirm and my knowledge and belief I verify the above statement made 

thereof and sign itat Guwahati. I 

Verified on............ 	 of october ,2007 at Guwahati 

SIGNATURE 
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Ullice of ,  the 
I )i vi: I'ersc.iiiticl 

jI_ljI',tI •I(c!lt(I.(..J_IJ.i.t! 11111 

l)tlriTlg the SUrvey of qu:lrIers by the survey u ITlilliltee CdnlsljIlIletl by tile ItIlIIIiIjMt,(It,l the (itliuler 	
In 1hi lltlucIlc(I tlIcIIlffl Were I(wt;d t'l'IcUed tinJ accoidingly the 11I1tt,1t oi'der oi'th qlIatIer' 	

crc euncelled l)y the allotting au(Iu)nity.  

SInc the quwtcrs have hee found subicited and uIJot,,0 cicclIeii the smti trcn,ftd iei IlI)1lLj(i1rj.,e(l OccI:J)aI j011 

!)uc In unpu(florj7cd 0CCUltj(,(1 of• tile (mailers damapc rent it the prescribed rate tixed by 
ltiiwlly i3nnnri, huv I.u;nlcLIIatcrI niind to he recovered foii rcinl;ir sal:nry hilt lioli) May/07 current lUte of' damage rent along with 

arrear 
Iuiii the date u UrVy of the quarter. 

with tine ppninval of' CA!. I(fl ! 'n'. 

((;.K.KAK Alt) 
J.licj Ij.y •  

Copy lonwuitied br iI 1 Ior.111nitt:i n'ind Ilccess;iry action to:- 

I. CAMkjiy,  
2: Sr.CL)(J/(Jl I Y, 
3.-  DRM (l')/LM(J, 
4. 

COlicerile(j 
Ch.OS ( P/lii/(;J I Y. 
Coiic,j bill ClerkJ(i, 

1 	
•' 	

' 

C;: • 	 t 0,1  '•• 
• 

a 
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AD1\lJ: / N;( 
iN. I'. 

'I lii I)utli l;FOlier cliaiiiiI ii 

Sub :-

Ref 
jjjI3 I .flH.05 

Si,., 

Rcsiectiully 1 bcg to submit, that an allegation of !subIettiiig" of my 
railway Quarter has bcii brought vide nlemoraudiiin tiiidr rel'eicncc dated 
3108.05, is ab;oIuteJy based on wrong Ioiitings, 

• 	
In this contc1, I do submit tliatduring last year deva(a(iiig flood around 

GuwaLiti & Nowgaou, the dwelling house of Sri 
SWdCJCSII has, an Ex Itnhlwiy 

•EmpIoyee, had been danlagcd,-He soughthaIte to rnë,l being closlöii I 
rendered him .tcmpor.!ily to sli:re viv 	ccj: 	 cnctcy Oh l'ujiji i'ri,'' g 't nd 	it .iy iot i ci 	cuniai y trnhlgdcticI ....? •j 	 & 	Iwi4fl.. 

In the pi enucg, it is prnyed thut your kind honour 
will be I)Ie1sLd to appiecj that the SII it does not invite any nhlegalion, Itis therefore, Inot 

respectfully prayed that your kind piudejit honour will Iuthicr be pleascd to 
Ii the chIlrgeH !evied upon inc & oblige, 

. ')3'.; 	' •. 	. 
.... 	 . 

Dated 	7,09,05 	 Yois faithfully, 

Ji2At1tf//i r'lO 	4).07.?.c 

I 
• 	

V 

• 

'I'7,7Lv 	•,k 

(J<nt1I(yfl r lJiitoItii) 
Fi(tei-/jc111,l 	NGC 

G .  
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Sn C.K.Kmar. 	 CF1 	 456 

Sri Dil:' - :nr D.i. 	F Kh!(H) 	-55 

• 5. 	S-t 1ur. Kurnii. 	 SRberer 	455 
\GC 

ic'. 	Sri ku'a )3s. 	 PiIotG) 	456 

17. Sri Kameswa.r BordoloL j K}{LPR 	-55 
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O5L tye-i NGC 
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-'t - 

IS 	Sri Na 	K:.Sinh. 	ALP NGC 	460 	c05l.rp-! 	NGC 	04-08-05 	36.S 

Sri 	 - 	- 	 - 	I 70-I ErvDe- I 	NC-C 	I 04-08-05 i3&SS2Sam 

o 	 ri 	 - 	Siunter 	 30K_'r)pe-LI 	NGC 	 5 S.S7Sqm 

2 	Sri Bish 	cwmk 	RR bcarer. 	-55 	I 706Ktvpe-I 	NGC I OS-OS-OS I .36.SS2Sqm 
Cook 	 H 

22. Sn Sachm nsrv. 	.Assrt.RR; 	455 	0SMftvp-I 	NGC 
Cook 

sri 	 TRIiI 	-4 54 	6('9N.'rvpe-i 	NGC 

Ii 

C- 

:• !--Q5 to 30-1 1-05 ra R.s.S6 PSQM= 15S60.2 
1-12-05 to 30-C.4-07 	Rs.°Q Pam= - 0 12?5.0 

107 1 35 .00 
I4S-Q5 to 30-' i-OS Ca R.s.S6 PSq -n= 	15S60.,X. 
-12-05 to 30-0--0' 'Zi Rs.QQ PsQm 0 1275.00 

1035.00 
i-O-Q5 to 30-11-05 '.' Rs.SS PSqri i5S60.O 
1-13-05 to 30-04-0 	Rs.°° P 5,i m= 075 

I 07 3 
l-O.-05 o 30- 	1-05 Ca R.s.S6 PSqm 5S60.00 
-12-05 to 30-04-07 	Rs.QQ psq °i' 	00 

I0l3 5.00 
I-CS-OS to 30-I I-OS '  Rs.S6 PSqrn 5So0.t) 

1-12-05 to 30-04-07 a RS.QQ Psgm= °175 (' 
07135.00 

l-Oi-05 to 30-' 	-(;S 	i Rs.S6 PSqm !SSoO 00 
1-12-05 tó30-04-07 7 Rs°° Pcgrn C 	'5 ('1 

Trsierrd to iiB 
041S_O5 to 30-! i-OS Ca. Rs.S6 Psqm 2531500 
01-12-05 to 30-04-06 Ca. R.OQ PSQrIV 	I.'700 OC 

10! 5.00 
1-O-0S to 30-I1-0 5  g Rs.S6 PSqm SSoO 
1-12-05 to 30-0-07 	i Rs.°° PsQm _7S '0 

OS-OS-OS 	56 S2Sqm 	l-0'--O5 to 30-IJ-4J5 (; RsSô PSqm 	So).C.., 
1-12-05 to 30-04-07 	Rs Q° Psgm 	0 175 00 

05-05-05 	36. 2Sqm 	I-OS-OS to 30-1 I-OS @R5.86  PSqm • 15560 110 

- 	 107135.00 
24 	Si Ias t- 	 .ASSfl.RR 	• 455 	61 IG.-rvpe-1 	NGC 	05-08-05 	3&SS2Sqm 	l-0S5 1030-11.03 	Rs.Só PSqm 	15S60.0O 

Cook 	 1-12-05 to 30-0-4-07 	Rs.99 Psgm 	0 1275.00 
I 	 • 	 107133.00 

• O2rtf. 	) 1 Trzi3 COpy 	 Contd-3 

4 c'i'C 

L411I COflCrncc1.. 

6. CkLOS (PiBilj/GHY 
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e/LMG 	*Pay .in_SiP* Jul-2007/AU9 	007 GU;3001 U444SS Duty: 31 LWP 0 	Stn;NGC 	S- 	2 

Tmpe(GHY A/C No.00881 9  
RLY 	CDV 	IES>S 

. 
Bt NR_ECOVER1ES- 	.'Ps t31 

AlOCr0821l PAY ALLOWANCES -->R * 491 P Ta-Asai' 	* 	110 

:PAI1CSWAR 8ORDALOI i3aic Pay 3930 PF-5ubC * 
- 	/HNar 	BAGA BARDALOI D P. 	* 

* 
195 
2063 

CGIS-D 
ArsrEleCtriC*. 368  

7 	pNQO411454 D.A. * SCA 80 O/Py 	. 	* 131  - 
De9ri. 	HHLP 	• 
AccuultCd LAP65 	LP20 

Transprt/G * 7 OPDA 	* 68 
.b 

. 

•1.18 tWA 	* 378 DP-DP 	* 
D 	Rent 	,* 351 - . - 	A 1i 1 . 

C 

- p 

r - 	 ..-- 	 - 

.ca-e0265004000 R/Py3790  Gross Py R.8491 Ddutfl. Rs.S049 	
NETPA Rs.3442.00 

:.4.xt Increeflt. 01-0ct2007 	etd. Dt.31Mr20l3 	 .. 	
Bank Pyrnent 
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7rrlrRPAAL  ADM1NISTRA1TVE TRIBUNAL (iUWAH\11 BENCH 

0 	OrigInal ApplicatiOn No.246 of 2007 

Date of Order. This the 
121 Day of SeptemIOr. 2007. 

HON'BLE 

Sri Tagar Daka, 
Son of Late Ganararn Deka, 
RIO Railway Quarter No.609 N/Type-i, 
New Guwahati Colony, Near Kallbarf, 
Bamunimaldan, Guwahati-2 1, Kamnip, Asam. 

74 

By Advocate Mr.R.C.Das, Mr.O.PasdU, 
Mr.0 .BhnttacharioO 

-Versus- 

The union of India, 
Represented by the Secretary, 
Railway Board. Ministry of Railway, 
New Delhi-110001. 

General Manager, N.F.R.aI1WOY, 
Maligaon, Guwahati-il, K.amrup, Assam 

CAM/GHY (Chief Area Manager), 
N.F.RiIIWQY, Guwahati. 

DPO/GHY (DivintonnI PQrional OUlcor), 
N.P.RaI1WQY, Guwahati. 

/\.IV(. 	• 

1" 	Scnior Coriching Dcpot Oflicor/GHY, 
N.1'.Ithllv/ay. Guwsiliati 

,k5J'• 
.j By'Advocate Dr,J. L. Sarksr, Railway counsql. 

\ 	

0 

9J)IH (014AI1 

1CV.SACH1DANAND1J'L 

•IIi'j II1))liCflflt in workincj in th' PWO. of 	I]/UJ u tidor tlo 

N .F.P..ailway. The applicant Is rostdiriy of ( .) u,iItt., r No,fU1) 	fI .ypn I lit 

NGC. Bamunimaldam, 	
to the applicant 

residing In the said quarthr with affect Icom o1.0i-20014h 

applicant hi.s received an Office Memorandum. dated 9.5.2007 1s5ud 

II 

rr 

(UICI 09.05 2007 
•Uc4 I by t1 	I) IVijj0j1.,j 
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that a 

d 	that 

i dated ; 

ad that 

'od for 

did not 

sed an 

he tune 

otico to 

plicant. 

dam a go 

iction of 

by the Divisional Personal Officer, whereby it wa intimate 

Survey Committee appointed by the administration fou 

applicant had subletted. The applicant has made rojproaentatl 

15.5.2007 before the respondents. The applicant also submit 

he was not aware of any survey of his quarter qnd he pr 

review of the cancellation order. The Respondents author1t 

pass any order disposing applicant's reprosontni..ton but p 

order dated 9.5.2007(Annoxure A) Imposing damao rent to 

of Ra. 1,07,135/- on the applicant without issuing any prior 

the applicant nor giving any opportunity of hearing to the I! 

The applicant has drawn salary altar recovery of the nllogo 

rent in the months of May, 2007. Aggrieved byti:ie certain 

/ 

I 	 -r 

respondents the applicant has filed this O.A. 
..;•\.Ie 

I have heard Mr. R. C. Das lcjarnf)d counsel for the 

pli' ant and Dr. J.L. Sarkar lonirnod counsel fo the Railway. When 
//J i•) 

nntt')r came up for hearing the learned counel for the applicant 

has submithod that no notice was Issued to him ior any opportunity 

was given to him to explain his case. His ropEosonthtlOr was not 

attended to. His appeal is also pending. Ho also sibm1tted that he will 

be satisfied if direction is given to the 5th respqndents to dispose of 

the appeal within a ttmc, frame. Dr.J.L.Snrfir learned Railway 

Standing Counsel has submitted that he no objoqion in adopUng such 

proposal. 

3. 	Accordingly, I direct the rospondoni:  No. 5 or any other 

conipetout authority to coiiI3i(1,r the ii I)penl of the itpph icani ttiui pass a 

reasoned order on merit within a period of threq woeks in thr.dato 

of receipt of this order after giving opportuniy to the pphiCflttO 



• 	

•. 

.1 
Cv 

explain his case in person and communjcat,e the same to the applicant 

7 	forthwith. 

4. 	 In the Intetest of Justice this Court further dftiecth that the 

impugned order for recovery will be kept in abeyance tifl disposal of 
Ilia appeal. 

O.A. is disposoci of at th ndrniFuIior st.acjo It..1%if, liowcvnr, 

era shall be no or-der as tocosts 

S4/ VICE 011AIRMAN  

-- 
I "1 

4. •. 
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kAt, AE)MINI;FkATlVT 
GUWMIATI BEUCH 

Ogina1 Applicaon No.201 of 20Q7 

I)itr of order. Tliii, the 30W Duy of July, '2007. 

HOU'ULE MFK.V.aACHIDiADAJ, V1CIiMRI1AN 

Sri Prtldip Kuin;ir Du:, 	 . 
S011 of L.ttc I(zii D, 
FJO. lly.Qu'. No. 1 17L/'I'y-1I 
NC,C Fanuniri;jii:iri, 
Guwahnti-23, Ku.arup, Aam 	 Applicant 

Dy AdVocutca Mr.J.Ioy, R.C.Dw;, Mr,R.D,Dckj, Mr. 1.Sarknr 

- Vctju- 

The U ujon of I ud Lu. •- 	 - 

Rr.prr.-.nir.c1 by thr. Sr.rctty, 
Ruilwcty [kaid, Miniiuy of Railway, 
Ncw Dclhi-1 10001. 

Gcncr(d Mwu.ucr, N F. Riilwuy, 
Mli&ou, OlRvzdlatj- 11. 

	

- 	I\.1.u1 1U) /'s 	J.1.l11j 

CAM/GIIY (ChicfArca Maauci) 
tLF. I ilwy, Guwahati. 

'. UPO/GI-IY (DiviiouaJ Ptrj.oiui1 Otticcr) 
N. P. R;ti)wiy, O'Llwallati 

5. S'cuot' C-ocItiug DC1X.t OUiccr/ OIlY, 
O>. 	N. P. I. iIwiy Guvalii. 	 •.lcndent 

A 

Dy A1v,:*t Dr,J. L,..uk;ui', I'uilvuy couni.:l 

s. 	/ 	 ** A.S• ..........- 

	

'kY 
/ 	 ORDER (ORAL) 

.V. UI. CU DAN AN DA7LYC: 

'I'lic upphciin 	iI woi'kii 	in the 	x, it 	f CI.'/Gi'. I nuder 

SSE/ C.&W/ (4GC, 14. 1", Iuilwuy ut w1uiiiiijUutiou NO, 011widiuti-23, The 

uppbcant is rciiding in Railway qu.artcr bcaring:No.i17L/Typc1I at 

Barrnmiinuiduin. According to thcpphicLmt, he ircsiding in the said 

quar.cr with cticct hm 26.12.2000. The applicant 1p:ls received an oflice 

N1r'zlIc)TISIUIUIU 	(InII 	()) 0 , 	 I UJtI 	I 	by 	Iic 	I)Ivuu<)uI,j 	I'rt 	1IHi 	, 

CIS  
0'' 



/ 

INkIt  

()Iiii_ct, WhrArby it ';i ujtizuiti:I thut thr, ui)p1i;:uit i:i ill iiiui*jthoriyjd 

(>C\piitiui of th 	(ju:ulrr nincr, Itie qiurtrr allottcij 1(1) him 	wwi found 

ub1cUcd nitd lnrctrd 1u rrc'ovcr -y ol (lmtItHigcd Icut from tegtiitmr siilnry 

frow May, 2007 Thc appticaiit stutcd Uiat vidc oidcr dar.d 02.09.2005 

(Azimiexure A) the Nc;p<m1emtt tzitriiicd hun thit t;.i11 ouru:r, ullottcd to 

hxi atul :dtowIL Ii tti l:At 1 tHVy ()JIulImttrC Ipult, hiti hccim 

h.andcd over to private )iFY in vioLation of pluvisiolki  of kulc 3. 1 (III) and 

15(A) of Ruilway Srvicc (Conduct) ku1ii, 1966. Th. applicunt hn1I 

iubujjttrd rcIctItittmuIi  illitcd U09.20O5 (Atiiicxtii 	(.) t.cIdrc time 

tCi)Ikdci1t NC).). Ihit mir, n:tior, wmij taken by the i 	I.miicmIIm to (liSJ)Oc 

of the rcl: 	crmutitori. Iking tiggricvcd tlic upplicuiit lutt tiIcd this O.A. 

sccicing the foUowing rcliefs. 

(I) 	to ti.ct iiuu.ic mmiid ((lIuimlu.l the cu1cc14ttiri of RJy 
,()tr. A!lutiiaezit. aider datz:d ()2.149.200 	inucml 
by lime I<c x)lJdeIl( Ho.j (Sciiom 	mmeliiiig De1,t. 

_• 	

()liirrr, Ct 	m}rmti) Annr.xtmrr. A. 

(2) 	To 	set 	usidc 	and 	 ffi qtiaslmcci 	ilic 	oce 
O 	 • I 	mcaorandum date 09.05.2007:: issucd. by tic 

.ç 	 Divijknimi1 Pcmu)i1uJ Oflice, Guwitliuti) Aiwcx umt- 
ft •  

I);i:i, learned (;OmttIeI for the lIf)pliCflhIt 

and L)r.J . L. Simikur Icurmied Static! ing kuilwuy coutisci for the rrspondcats. 

VIhc.mi thc tztciItr.r Chute %ip for com4idcttiOu, kmtrtir.d Tounacl for the 

ttpl)liCOfl I 4 ti 11111 tI t tat I he Ics pond cuts have 	the LIflpUgrlCd 

iiilria Ill lot:.! V.oLatioIh of i'''i' 	of natuui j.iii(c:. He further 

:tultiiijttcd t!wt m :itl.cç tiny uulicc Wa,, taiucd to liiijm at rmmly point of tina: 

nor,  any op1.oi -t.uiiuy was given to blin to cxpl.aiii his 	He further 

aubuiittcd thj.t lic will be n.atijticd if dixcctiozi is giveil to tile CJpOndczwm 

to consider and (lLNpoa.c of hia icpxci.cutatiou within the time frnjxe, ' 

Cou.ricl for tit Prspolvirlit,i !i;jm aubiuittcd that lie hmm no objcctiou if - 

/ 
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such thrccuOfl is givcli. AccoRlinglY, the intcict 
ot justC, this Court 

dirccth the applicant to makc a comprehCQ9i 	 ffl tprtSCtUOfl to the 2 

rcspondcflt within two wccks form thc date of teccipt of th. ortcr and on 

xcccipt of uuch c  iCCL1t1itJ0U, tl).0 t*i(l autliOnly or iiy obcr coml)Ctctit 

authority shall consider und (ltipOsc of the some 00 'ith the earlier 

1 >pioprute ()U1CF on tilcril ()1numc%ting the 

Same to tflr. 	
)1)t.1CRfl( Wth1Ln a pcnOd of tlucc znotitt 	ttici rdt.cr. If 

rcqUCSd. 	1)1)UCUflt tutll be yivcfl a w.rJOflfll 
hcnril, Howcvcr, till 

diBposal of the ucpr 	ntoUOfl. RcspOIldCfltS arc diid to keeP thic 

thpugflcd ocr dutd 09.05.2007 (kcXWt C) 	o:yLCe. 

ThcOriir1l Ap lutio 	dpOcd of as UbOVC Pt the odisfl 

1Uclf. Tbcic shill. however, be no Wdcr tu 
sgC  

Sd,F IiLL .J*AL'flN 

lb 

707 
d7_ 

A p. 	....... —, 

lit I 	;t' 	tt' I)' 

I 	C 01) WI 	copy s del crrd 	--- . 

tIIcO flt h)C ttt) 	copy 
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N.F. RAILWAY 

Office of the 
Sr. Coaching Depot Officer 

Guwahati 
No: GHY/CDO/GEN/OA/50/07 

To 
Sri Akhil Ch. Brahma 
S/O of Late Mirgu Brahma 
Rio Railway Quarters no. 1221G.  Type-Il 
New Guwahati Colony, near Kalibari, 
Bamunimaidam. Guwahati-21 
Kamrup,Assam. 

Sub: Implementation of Honble CATI GHY's order dtd. 1410610 7 . 
Passed in OA 150/07 

Ref: Your representation dtd. 22/09/05 and 19/07107 

In terms of Hon'ble CAT/GHY's order mentioned above you were personally 
hared by me on 03/08/07 in my chamber. The personal hearing was also 
attended by the Survey CommittEe & DPO/GHY. 
After going through the documents and your representation I have fbund that 
there may be a misjudgment of 1cts by the Survey Team. 
The representation submitted by you proves that you have not subletted your 
official residence and was residing in the quarter on regular basis. 
The case fbund genuine Consequential orders will be fblled on the basis of 
above. 

SrCDO/GHY 

Copy to:- 
DRM (P) /LMG 

}—lbr kind infbrmation please 
2.CAM/GHY 

3.DPO/GHY 	 --lbr inbrmation and necessary action please 

Sr.CDO/GHY 

N. 

' 

4fl_•# 


